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Purchase of Vaccuvators by CIWTC (b) whether it is a fact that they
gave grossly wrong declaration to the
850. SHRI PALAS BARMAN:  customs with regard to its cost 3
Will the Minister of FINANCE be ' B
pleased to state : (c) whether any additional custom
duty has been levied on CIWTC ;
(@) what action has been taken
against CIWTC for making irregular _ (d) whether any levy has been
rghase involving foreign exchange  imposed as  penalty for wrong
=E*‘l Vaccuvaters from U.S.A.} declaration ;
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it has been found that
there was a ¢onspiracy between MMP
Lines (P) Ltd. and CIWTC in this
connection 3 and

(f) what other action has been
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCL
(SHRI SAWAI SINGH SISODIA):
(&) The CBI arc investigating the
foreign exchange angle of the case.
Further action in the matter will be
taken on the receipt of the investi-
gation report.

(b) Yes Sir. The value declared
by them was Rs. 18,144/- whereas
the actual value was determined as
Rs. 34,64,137/-.

(c) Demand for Rs. 19,82,667.55
being the duty determined to have
been short levied. was issued. The
party preferred an appeal against
this demand which has since been
rejected by the Appellate Collector.
The party has not yet paid the extra
duty demanded. Acuon is being
taken to recover the outstanding
sduty amount.

(d) Notices to CIWIC as well
as to the then Chairman-Cum-
Mana%ing Director of CIWTC, have
been issued asking them to show

s¢ why penal action against them
should not be taken under Section
112 of the Customs Act. The casc
is under adjudication.

(¢) There is no evidence on record
with the customs authorities to
indicage that there was a conspiracy
between MMP Lines (P) Ltd. and
CIWTC in this connection.

() Please sce (¢) and (d) above.
Further action will be taken by the
Enforcement Directoratc as appro-
griate, on receipt of the CBI report.
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Reguest made by Government of
West Bengal Regarding Waiving
of Interest on Overdrafts

851. SHRIMATI GEETA
MUKHERIJEE : Will the Minister
of FINANCE be pleased to state:

(a) whether the West Bengsl
State Government had requested
the Centre to waive interest on over-
drafts taken by the State Govern-
ments; and

(b) 1f so, the details and Ungion
Government’s reaction thereto ?

'THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA :
(a) Yes, Sir, on the ground that
due to dislocation in the workihg
of the Calcutta Office of the Reserve
Bank of India, credit to State
Government's account was being
delaycd, resulting in overdrafts.

(b) The Reseive Bank of India
has written to all the State Govern-
ments that it would make the
necessary adjustments after arriving
at the correct daily cash balance of
each State if it is found that the
bank had charged unnecessary
interest on ways and means advances
and overdrafts from the State
Governments.

Income-Tax Raids

852, SHRI MOHD. ASRAR
AHMAD : Will the Minister of
FINANCE be pleased to state :

_(a) whether the Income-tax autho-

rities conducted raids in different
States during the period 1-4-81 to
31-7-81  (District-wise and State-
wise) and the number of raids in
each State ;

) (b) how much money (cash;
jewellery, F, D. Rs. unaccounted
money) was seized by the raiding





